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I, the Chairman of the Committee on Private Members' Bills and Resolutions hak
been authorised by the Committee, present on their behalf, this their Fouricen

Report,
2. The Committee met on the 5th March, 1963 for clasification and allocation of
time for discussion of the following Bills :—
(i) The Companies (Amendment) Bill, 1962 (Amendment of sections 15, 30 elc.)
by Shri Panna Lal Barupal.
(ii) The Incometax (Amendment) Bill, 1962 (Amendment of section 2) by Shri
C. K, Bhattacharyya.
(ili) The Hindu Marriage (Amendment) Bill, 1962 (Amendment of section 18) by
Shri Diwan Chand Sharma.
(iv) The Young Persims (Harmful Publications) Amendment Bill, 1968 (Amend-
ment of section 2) by Shri C. K. Bhattacharyya.
(v) The Working Journalists (Conditions of Service) and Miscellaneous Provisions
(Amendment) Bill, 1963 (Insertion of new section 74) by Shri C. K.
Bhattacharyya.

Glassification and allocation of time 1o Bills

3. The Members concerned had been invited to present before the Committee their
views on their Bills. Shri C, K. Bhattacharyya attended the sitting.

4. After considering all aspects of the Bills, the Committee placed the Working
Journalists (Conditions of Service) and Miscellaneous Provisions (Amendment) Bill, 1963
by Shri C. K. Bhattacharyya in category “A’ and the other four Bills in category ‘B and
recommended allocation of time to them as indicated below i+

(i} The Companies (Amendment) Bill, 1962 (dmendment of sections 1 hour
15, 80 etc.).

(i) The Incometax (Amendment) Bill. 1962 (Amendment of 14 hours
section 2).

{(ii) The Hindu Marriage (Amendment) Bill, 1962 (Amendment of 1 hour
section 18).

(iv) The Young Persons (Harmful Publications) Amendment Bill, 1§ hours
1968 (Amendment of section 2).

(v) The Working Journalists (Conditions of Service) and Mis- 2 hours
cellaneous Provisions {Amendment) Bill, 1968 (Insertion of
new section 74).

*\{.’The Comumnittee then considered the question of restricting the number of Private
Members’ Bills to be given potice of by a Member during a Session, Having considered
the matter in all its as;;éé’ts, the Committee suggest that not more than four Bills should
be allowed to be given notice of by a Member during a Session.

*Adopted by the House with gertain modifications. ?
See L.S.Deb., dated 8.3.1963.
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Recommendationg
6. The Committee recommend that—
(i) the categorisation and allocation of time [ as shown in para 4 abov
and
(i) xhy/mgatinn contained in para 5 aboveyRard to notices of Priva
Members' Bills.
be steed to by the House.

Mew Dsis;
Mp’dl‘ B, 1963, 8. V. KRISHNAMOORTHY RAO,

Fholguna 15, 1864 (Sahay. Chairman,

Commitiee on Private Members'
Bills and Resolutior
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